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CORRIGENDUM

By way of the present miscellaneous application, the assessee has
brought to our notice a mistake apparent in the order dated 11.07.2018,
passed by this Bench in ITA No. 4762/Mum/2016 i.e., the Bench has
inadvertently mentioned in the last para of the order that the appeal filed by
the revenue is allowed which is contrary to the decision of the Bench.

In our considered view the mistake apparent is required to be corrected.
Hence, by way of this corrigendum, we rectify the mistake apparent and
replace the word “allowed” appearing in the last para of the order with the
correct word “dismissed”. Hence, the last para of the said order may be read

as “In the result appeal filed by the revenue for assessment year 2012-13 is

dismissed.”
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